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(b) whether Government have 
come to know of seasonal retrench-
ment and unemployment in these 
eectlons? 

The Deputy Minister of Labour 
(Shrt Abld All): (a) The Industrial 
Disputes Act Is applicable but not 
the Factories Act. 

(b) Yes. 

Machinery for Textile Inllustry 

·423. Shrl Shree Narayan Das: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) the extci,t to which demand 
for textile machinery is being met 
from indigenous production; 

(b) whether any and if so, what 
restrictions are placed on the imports 
of such machinery; 

(e) whether any repres"""tations 
have been made to alIow imports of 
such textile machinery also as are 
manufactured in India; and 

(d) if so, the action taken thereon? 

The M1Dlster of Industry (Shrt 
Manubhal Shah): (a) to (d). The main 
items of machinery needed by the 
cotton textile industry e.g. carding 
eagines, ring frames and looms are 
being produced in the country to meet 
a large part of our needs of these 
machiReries. Imports therefore have 
to be allowed of only those types 
such as blow room machinery etc., 
which are not yet being manufactured 
in bdia. Import of items which are 
being produced in the coun try is only 
allowed to meet the difference, if any, 
between domestic production and 
demand. The import policy is deter-
mined every half year after taking 
into account the representations 
-received as well as the independe;}t 
assessment of the officers of the Textile 
Commillsioner. A copy of the import 
policy regarding these textile machi-
nery is laid on the Table of Lok Sabha. 
(Placed In Library. See No. S-/57 1 
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N.E.F.A. 

·4%5. Shrl Gohaln: Will the Prime· 
MinIster be pleased to state: 

(a) whether Government are aware' 
that the rules and regulations of Cen-
tral Public Works Department cannot 
effectively be applied to N.E.F.A.; and 

(b) if so, whether there is a.'y pro-
posal for creating a separate Engineer-
ing Department under the control ot· 
North East Frontier Agency Adminis-
tration? 

The Deputy Minister of Exteraal 
Mairs (Shrlmatl Lakshml Menon): 
(a) In areas where the regular staff ot· 
C.P.W.D. are working, normal rules 
and regulati<Y.ls of the C.P.W.D. are 
followed. In some remote hill areas 
of N.E.F.A., difficulties have been 
experienced in following effectively the 
rules and regulations of C.P.W.D. to· 
the letter. In such areas, the Political 
Officers function as C.P.W.D. dis-
bursers and special orders are issued' 
according to the needs of the ares. 
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(b) No such proposal is being con-

· sidered by the Government. 

Nevada Atomic Test 

·426. Shrl Raghuuath Singh: Will 
· the Prime Minister be pleased to state: 

(a) whether it is. a fact that 
· observers of 47 nations have been 
Invited to witness the series at Atomic 

'Tests at Nevada; and 

(b) if so, whether India has been 
invited or not? 

The Deputy Minister of External 
Affairs (Shrlmatl Lakshml Menon): 
(a) Government have no informati<r.l 

• on the subject. 

(b) Does not arise. 

Dy~ln, and Printing Houses 

·427. Shrl Kodlyan: Will the Minis-
ter of Commerce and Industry be 

" pleased to state: 

(a) what are the main considera-
tions on which the All India Khadi 
a:ld Village Indust.ries Board did not 
consider it feasible to aPI'll new dye-
ing and printing houses and/or 
augmenting the capacities of the exist-
ing dyeing and printing sections at 

. the khadi production centres; and 

(b) what policy the All bdia Khadi 
. and Village Industries Board propose 
to tallow in the Second Five Year 
Plan in the matter? 

The Minister of Commerce (Shrl 
Kanungo): (a) The All-India Khadi & 
Village Industries Board did not, and 
its successor, the Khadi and Village 
Industries Commission, does not,. itself 
manage any dye;,.,g house or printing 
house. Financial assistance is how· 
ever provided to the recognised insti-
tutions at the Board which are in 

. charge of production, dyeing and 
printing of khadi in accordance with 

.consumer demand. There was, how-
ever, no application from these institu-
tions tor assistance towards this pur-

. pose. 

. (b) The Khadi and Village indus-
tries Commission will follow the policy 
of developing the industry through 
~na~ci~l assistance to its recognised 
InstItutIOns. With the increase in the 
demand for khadi, which has been 
evident s!:lce 1956-57, it is likely that 
institUtions would ask for esfilblish-
ment of additional dyeing houses or for 
expanding existing ones to meet the 
regional demands. Applications are 
also likely to be made for setting-up 
screen printing houses to satisfy con-
sumer preference i71 various markets. 
The increased demand and the nature 
of consumer preference will determine 
the kind of action to be taken by the 
institutions and the Commission. 

National Discipline Scheme 

·428. Shrl S. C. Samanta: Will the 
Minister at RebabllltaUon and Mlno. 
rity Affairs be pleased to state: 

(a) the amount spent for the propa-
gation of the National Discipline 
Scheme up-to-date; 

(b) how many schools and in which 
States have come under this Scheme; 
and 

(c) the programme chalked out for 
the Second Five Year Plan? 

Tbe MInIster of RehabllltaUOIl and 
MInority Affairs (Sbri Mehr Chand 
Khanna): (a) Rs. 9'70 lakhs upto 31st 
March, 1957. 

(b) A statement is placed on the 
Table at Lok Sabha. [See Appendix 
III, annexure No.5.] 

(c) No additional programme has 
been worked out yet;· the extension 
of the Scheme to Education"l Institu-
tions other than those financed by the 
Rehabilitation Mini,try or run for dis-
placed students is, however, under 
consideration of the Ministry at Edu-
cation . 




